
 

 

 

 

 

 

 

 
The Tripura Courts Stenographers 

Service Rules, 1983. 
(As Amended Upto 1st Amendment dated, 02-03-1996) 





·TRIPURA

133. ·ReglsteredNo.N. E..•93o.

GAZETfE

Published by Authority
~~~- .. . .

EXTRAORDINARY ISSUE.

Agartala,Saturflay,Jul1e 29,'1985 A. D.
Asadha 8, 1907S. E. ,

PART-I-.:...orders and Notifications by the Government of Tripura,
the High Court, Government Treasury etc.

. The Gauhati High Court .. , •
(T!IE HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA:

MANIPURAND TRIPURA) .

No.1-:IC. v. 99 /81/4564/Estt. Dated, the 27th March, 1985.

NOTIF1CATION

. In exercise of the powers .conferred by, paragraph 28 of the Tripura
Courts Order, 1950 arid;all other enabling powers in this behalf the Gauhati
High Court is pleased to make the' following rules, namely:-

1. (1) these rules may be oalleditheTripura Courts Stenographers'
Service Rules, 1983:

(2) They shall be deemed to have come into force. with' effect from
the .16th May, 19.77.

\ 02, ~ thise. rules uniess~the context otherwise requires r->

(a) "appointing authority" in relation to any post of' the service
shall mean the District and Sessions Judges within whose respective judge-'
ship a member of the service is appointed or promoted or actually serves, ."

(b) "appointed day" means t4e~a&feon which these rules come into
furee; f

e (c) "approved service" in relation to- al1y'Grade means the period
or periods of service in that Grade rendered both in. temporary and penna-
nent capacity and, includes any period or periods. during which a member
would have held a duty post in that Grade but for his being on leave ;,

. (d) "authorised permanent strength"in relation to anY"Gtade 'of
the Cadre. means the setrength of permanent posts in that Grade against

'. . .. - ~
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which substantive appointment may be made;

(e) "Cadre" means the group of posts included in the Grades men-
tioned in rule '3 ~n any Judgeship Or Office specified in the First Schedule;,

(f) "Cadre Authority" means the Gauhati High Court.

(g) '''Cadre Officer" means -a member of the service of any 'Grade
and includes a temporary officer to, that Grade; "

, (h) "Common Seniority List" iilr~tion to any Grade means the
seniority list of officers of that Grade serving in the Cadre 'as on the
appointed day and revised from time to time in accordance with the regu-
lation.to be framed in this behalf by the Gauhati High Court; ,

(i)~"Departmenta[PipmotionConirriittee" means a Committee or
Committees appointed by Gauhati High Court for preparing .Select List
of Officers for appointment to the, various Grades and .shall include the
committee orcommiiteesappointed for making initial 'appointment to
the_Service;

(j) "Direct Recruit" means a person recruited to it junior Grade
on the basis of a competitive examination held by the District and
Sessions Judges according to the procedure -prescribed in the Fifth Sche-
dule; ~'

(k)"Duty Post" in relation to any Grade means a permanent or
temporary post of that Grade in the Cadre;

(1) :~Grade" means any .of the Grades specified in Rule 3 ; •
em) "Judgeship" means the administrative jurisdiction of a Dis-

trict and Sessions Judge;
(n) "Member of the Service" means aniember

Courts Stenographers' Service;
(0) "Permanent Officer" in relation to a Grade means a person

who has been substantively appointed to a substantive 'vacancy in that
Grade' /'", . r .•.

of the Tripura
( ,

(p) "Probationer" means a direct recruit appointed, t6 Junior
Grade on probation in or against a substantive vacancy; ,

(q}~'Schedule" means a Schedule appended to these rules;

'(r) "Service" means the Tripura Courts Stenographers' Service.

(s) "Substantive appointment" means appointment made against
a permanent post and confirmed in that post.

«(t) "Temporary Officer" in, re!ation to any Grade means 'a person '
holding a temporary or officiating' appointment in that Grade on-the basis
of his being regularly approved for such appointment.

3. (1).Tl1e 'service shall consist of the .following persons" namely,
Stenegraphers of' the District Judges' Courts" and Courts subordinate
thereto in the. State of Tripura. - ~
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(2) "There shall be four Grades in the Service classified as follows:- ,

Grade Designation Classification

i, Higher Selection Private Secretary. Class.n Gazetted
Grade ministerial.

2. Selection Grade First Personal Assistant. Class II Gazetted• ministerial. .
3. Senior Grade Personal Assistant. Class IIINon-Gazetted

ministerial.

4. Junior Grade Stenographer. Class nn Non-Gazetted
ministerial.

(3) The number of posts with designation, classification and scales
of pay as specified in the Second Schedule shall constitute the higher
SeclectionGrade of the Service and those specified in the Third Schedule
shall constitute Selection Grade of the service. All posts of personal assis- '
tant, shall unless provision is made to the contrary for any specified posts,
be from Senior Grade of his Service; and all posts of Stenographers,
unless provision is made to the contrary for any specified posts, be from
Junior Grade of SerVice. ..... '(. . ,

. '. j . . ..' .
.' Provided' that the total number of posts .:in an the grades excluding

leave reserve, shall not exceed the total num"per of civil. and criminal courts.
(4) The' posts-in the Highet "Selection Grade and the Selection'

Grade shall be gazetted posts and those in .the Senior Grade and Junior
Grade shall be non •.gazetted posts.

(5) A member of the service, irrespective of his grade, may be
posted in any court.

,4. There shall be one cadre or' the service of which the posts may
be allocated to each judgeship specified in Column 2 of the First Schedule.

5. (1) The authorised permanent strength of the .four grades of the
service on the appointed day shall be as specified in the Fourth Schedule.

(2) The authorised permanent strength may be revised/reviewed
from time to time by the Cadre authority.

Provided that the authorised permanent strength specified in the
Fourth Schedule shall not be increased except with the previous approval
of the State Government. . ';

~3) The 'Cadre Authority may with. 'the '.previous approval of the
State Government make temporary addition to the Cadre as found
necessary from time to timf. ...,

. (4) The ratio-of "the 4l0StS in. Higher Selection Grade, Selection
Grade, Senior Grade and Junior Grade of the Service shall be 1: 2: 4: 8
respectively. . . . . ..' .•... .

6. (1)' The permanent and temporary officers of each Grade in the
Cadre on the appointed day shall be such as may be.determined by the .
Gauhatijf-Iigh Court from .amongst departmental candidates. For the

.'. . .• '
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purpose of these rules, the following shall be considered as, departmental
candidates, namely i--,

(a) persons who, immediately before the appointed day, have been
T, egularly appointed to the post of. Stenogr~p~ers in the ~cale of pay
ofRs. 425-850/- and Rs. 325-665/- In the District and Sessions Judges' ,
establishment or Offices .specified in the First Schedule and who are
qualified Stenographers'; ,•

(b) persons who are qualified Stenographers and who, on the
appointed day, held any of the posts of Stenographers mentioned in clause
(a) above in a permanent or temporary capacity, wherever they may be
employed on that date .and such persons holding the posts of Stenogra-
phers who may be on deputation in public interest to the posts of Steno- ,
graphers, Personal Assistant or other similar posts, in whose case' it is
certified that but for deputation they would "have -continued to hold the
posts of .Personal Assistant or Stenographer, as the case, may .be, in the
District and Sessions .Judges' establishment or office specified in the First
Schedule.

, ", :(2)Por the' purpose of constitution of each Grade of the service,
the .following "general principles shall be observed, viz. :-

(a) permanent posts in Higher 'Selection Grade of the Se~vice"shall
be filled by, the departmental candidates holding substantive appointment
as Stenographer in the scale ,'of pay of RS.,425·850/- immediately before

, the appointed day, who may be screened for such appointment by the
Departmental.Promotion Committee on the basis of seniority subject to the;
rejection of the unfit; -:

(b) temporary posts in the' Higher Selection Grade shalf be filled
by the Departmental candidates holding appointment as Stenographer in
the scale of pay of Rs. 425-850/- before! the appointed-day, who may be
screened for such appointment by the Departmental Promotion Cornmi-
tteeon thebasis of seniority subject to the rejection of the unfit;

(c) departmental candid~tes who immediately before the appointed
day- were holding the post of Stenographer in the scale of pay of
Rs, 425-850/- but are assessed not suitable or eligible for appointment to.
the Higher Selection Grade by the Departmental Promotion Committee
shall he absorbed in the nextIower Grade (Selection Grade) if'considered
suitable to that Grade. Such officers shallbe eligible to be considered at
the maintenance' stage, for' appointment in, an officiating capacity to a
temporary post in the Higher Selection Grade and they shall reckon 'their
seniority on appointment to' that' Grade according to the order, of their
selection for 'such appointment. ' '1;,.

J

(d) all posts in the Selecti~n"GradeJ of the Service shall be filled
in the following manrier:- ••

(i) permaneht posts in the' Selection Grade of the Service shall be
frlled by departmental candidates holding ,substantive appointment as
Stenographer who have, completed 3 (three) years of service in the pay-
scale of Rs.325,.665/., immediately before the appointed dax, who may be
screenedfor such appointment by the Departmental Promotion Committee
on' the basis of seniority subject to the rejection of the unfit; T,

•
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(iii) departmental candidates holding appointment as Stenographer
in the scale of pay of Rs. 325-665/- who have not completed 3 (three) years
of service for being considered for the Selection Grade of the Service and
who may be screened for such appointment by the Departmental Promo-
tion Committee em, the basis of their 'seniojity subject to the rejection of
the unfit;

(iv) departmental candidates who immediately before the appointed
day were holding appointment as Stenographer in the' pay-scale of Rs. ,325-
665/- who have not completed 3 (three) years of service, and are assessed
(is not suitable or eligible for appointmetlt in the senior Grade by the
Departmental Promotion Committee, 'shall' be absorbed in the next lower
Grade (Junior Grade). Such Officers shall be eligible to be considered
at the maintenance stage for appointment in the officiating capacity to a
temporary post in the Senior, Grade and they shall reckon their seniority

_ on appointment to that Grade according to the order of their selection for
,such appointment; .

(f') all posts in Junior Grade of the Service shall be filled by:-

, (i) departmental candidates who are declared as suitable for appoint-
ment to Senior Grade but are not appointed thereto on account of suffi-
cient number of vacancies not being available in that Grade;

(ii) departmental candidates referred, to in clause (e) (iv) above;
and
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(ii) temporary posts in the ,S~lecti,on Grade shall be filled by,
departmental candidates holding appointment as Stenographer who have
completed 3, (three) years service in the pay-scale 'of Rs. 325-665/- imme-
diately before the appointed day, who may be screened for such appoint-
ment by the Departmental PromotionCommittee on the basis of seniority,
subject to the rejection ~f the unfit; .

(iii) departmental candidates referred to in clause (c) above:
(iv) departmental candidates who immediately before the appointed

day were holding 'appointment as Stenographer and completed 3 '(three)
years of Service in the pay scale of Rs. 325~665/- and who are assessed as
not suitable or eligible for appointment to the Selection Grade by the
Departmental Promotion Committee shall be absorbed in the next lower
Grade (Senior Grade). Such Officers shall be eligible to be considered at
the maintenance stage for appointment in an officiating capacity to a
temporary post in the Selection Grade and they shall reckon their seniority
on .appointment to' that' Grade according to the order of their selection
for such appointment; .

(e) all posts in Senior Grade -of the Service shall be filled by->

(i) departmental candidates who are declared as suitable for appoint-
ment to Selection Grade but are not appointed thereto on account of suffi-
cient number of vacancies I10t being available to that Grade ;

(ii) departmental candidates referred to in clause (d) (iv) above;
and

(3) Initial appointment of persons to the various Grades of the
Service shall be made in- the order iI1 which their names are arranged in

5
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the recommendations of the Departmental Promotion Committee and finally.
approved by the Gauhati High Court.

NOTE :~In this rule departmental candidates means the Steno-
graphers working in the District and Sessions Judges',
establishments. .

(4) Notwithstanding anything contained in this rule, for the purpose
of initial constitution of the Service, a departmental candidate for being
eligible to be considered for absorption in High Selection Grade, "Selection
Grade or Senior Grade, as the case may be, must have completed 19 years,
13 years and 6 years of qualifying service respectively as Stenographer, ~
immediately before the appointed day.

7. Every Cadre Officer shall, unless he is on leave or otherwise not
available for holding a duty post, be posted against a duty post of the
appropriate Grade. In, that Cadre.

8. All substantive appointments of the Service shall be made to the
appropriate Grade of the Service and not against any specified duty post
in that Grade. '

9. (1) Except as provided in rule 6 relating to criteriaon for selection
at the initial constitution of. Service, substantive vacancies in the Higher

, Selection Grade.or Selection Grade of the Service shall be filled by promo-
tion from persons holding a substantive appointment in Selection Grade .
and Senior Grade respectively on the basis of merit-cum-seniority,

(2) Vacancies in the Higher Selection Grade of the service shall be'
filled by the appointment of persons who have rendered not less than
5(five) years of approved service' in Selection Grade. ..•.

Provided that if any person appointed to Selection Grade of the
Service is considered for promotion to the Higher Selection Grade in the
Cadre in accordance with the provisions of this sub-rule, all persons senior
to him in the Selection Grade. in the Cadre' shall also be so considered not-
withstanding that they may not have rendered 5(five) years approved
service in that Grade.

Provided also that reservation for the officers belonging to Scheduled
Tribes and Scheduled Castes shall be made in taccordance with such
instructions as may be issued by the State Government from time to time."

(3) Vacancies in -the Selection Grade of the Service shallbe filled,
by the promotion of persons from the officers of Senior Grade in service
Who have rendered not less than 5(five) years of approved service in ·the
Grade: '

. Provided that if any person appointed to Senior Grade of the
Service is considered for promotion to Selection Grade in accordance with
the provision of this sub-rule.r-all 'Persons senior to him in "Senior Grade
.in the cadre shall' also be so considered notwithstanding that they may
not have rendered 5 (five) years of approved service in that Grade:

Provided further that " reservation for the officers belonging to
Scheduled Tribes and Scheduled Castes shall-be made in accordance' with
such instructions as may be issued by. the State Government from time to
time. . •
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(4) (i) The appointment to the post of Higher Selection Grade,
Selection Grade and Senior Grade shall be made on the recommendation
of the D.P.C. by the respectiveDisssiciJudgein whose judgeship a member
is recommended for such appointment and after appointment the services
of the officers so appointed shall be deemed to have been placed at the
disposal of the respective District Judge.

(ii) The inter-District transfer of Stenographers' of all Grad~s shall
be made by the High Court on the r~mmendation of the D.P.C.

(iii) The control oyer the members of the service in any judgeship
with regard to posting, transfer, disciplinary matters and seniority shall
be vested in the respective District Judge. -

Provided that it will not take away from any member of the Service
any right of appeal which he may .have under the law regulating the
conditions of service applicable to similar posts under Government of
Tripura.

10.(1) Substantive vacancies in the Senior Grade of the Service shall
be filled by the appointment of persons holding a substantive appointment
on the basis of merit-cum-seniority. .

(2) Temporary vacancies of the Senior Grade of the Service shall
. be filled by theappointment of persons from the officers of lunior Grade

k in Service who have rendered not less than 5 (five) years of approved
service in the Grade.

Provided that officers of Junior Grade appointed to that Grade at
the initial constitution under rule 6· shall be eligible for promotion on the
basis of seniority subject to the rejection of the unfit, if they have rendered
not less than 5 (five) y'ears of approved. service in the Grade.

Provided further that if any person appointed to Junior Grade
after the appointed day is considered for 'promotion to Senior Grade in
accordance with the provision of this sub-rule, 'all persons senior to him
i:n-.Junior Grade shall also be so considered notwithstanding that they.
may not have rendered 5 (five) years of approved service in that Grade.

(3) The length of approved service for promotion to Senior Grade
prescribed in sub-rule (2) maybe reviewed by the Departmental Promo-
tion Committee.

Recruitment to 11. (1) Notwithstanding anything contained in rule 9 and 10, any per-
Higher Selec- son eligible to be considered for promotion to the Higher Selection Grade
tion Grade, . under sub-rule (2) of rule 9 or to Selection Grade under sub-rule (3) .of
Selection Grade that rule or to Senior Grade under sub-rule (1) of rule 10 may beappoin-
& Senior Grade ted to a temporary vacancy not exceeding 6 {six) months in the Higher
of the Sarvice Selection Grade,· Selection Grade and Senior Grade as the case may be.
on ad-hoc basis
in certaincases. (2) Eveny promotion-under sub-rule (1) shall be made only against

a leave or other local 'vacancy of specified duration and no such promo-
tion shall, notwithstanding anything contained Jn rule 11, be deemed to
confer on the person so prompted any right or claim to Higher Selection
Grade, Selection Grade or Senior Grade, as the case may be, or to seniority:
in that Grade. .

••
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•

12. (1) Vacancies in. Junior Grade of the service shall be filled by
direct recruitment on thebasis ofcompetitlve examination to be conduc-
ted by the Departmerital Promotion Committee as and when vacancy
arises.

Provided that reservation for the members of the Scheduled Tribes
~and Scheduled Castes shall be made in accordance with such instructions'
as may be issued by_e State Government from time to time.

(2) The rules for the competitive examination referred to in sub-
rule (1) and the conditions. of eligibility of a person to appear in such
examination shall be according to Fifth Schedule.

13. A substantive _vacancy may be filled temporarily in accordance
with the provisions governing appointments to temporary. vacancies in the
relevant Grade until it is filled in accordance with the provisions governing _
permanent appointments. -

14. The select list in respect of Higher Selection Grade, Selection
Grade and Senior Grade under. the provisions of these rules shall be pre-
pared by the Departmental 'Promotion Committee.

15. (1) Every direct recruit to the Junior Grade of the Service shall
initially be appointed on probation, the period of probation being two
years from the da~e of appointment. •

(2) Every person other. than the, direct recruit shall, when first
appointed to the' Higher Selection Grade, Selection Grade or Senior Grade,
as the case niay be, remain on probation for a period of two years from
the date of such~point1l1ent. . , .

(3) The 'perH)d of probation specified in sub-rule' (1) and (2) may,
on the recommendation of the Departmental Promotion Committee, be
extended by the appointing authority in any case.

16. (1) When a member of the Service appointed to a, Grade on
probation has completed his probation period to the satisfaction of the
appoiriting authority, he shall be eligible to be substantively appointed.

(2) When the probationer in Junior Grade has completed his
probation to the satisfaction of the appointing authority he shall be eligi-
ble to be substantively appointed.

. 17.(1) An officer appointed to the Junior Grade of the .Service who
has no lien on any post under the Central Government or any State
Government shall while on probation be liable to be discharged from the
service at any time wi(h" 15 days' notice, if- "

(i) on the basis of his performance or conduct during probation,
he is considered unfit for further retention in the Service; or

(ii) on the receipt of any information relating to his nationality,
age, health or antecedents the appointing authority is satisfied
that he is ineligible or otherwise unfit for being a member of
the service.

(2) .An officer appointed to the Junior Grade of the Service who
holds a lien on a. post under the Central Government or any' State Govern-
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mentrnay, while on probation, be reverted to such post at any time in any
of the circumstances specified in sub-rule (1)., .

(3) An orlic~r appointed to the 'Junior Grade of the Service who
is not considered suitable for confirmation or continuance in the Grade
during -or at 'the end. of the probation specified in sub-rule (1) of rule 15 or
at the endof the extended period of probation if any undersub-rule (3) of
thatrule, shall, b~. discharged .or reverted in ,accordance with sub-rule (1)
or.sub-rule (2)-as the case. mayJ:Je. .

la. (1) The relative seniority of the-members of the Service appointed
to any Grade, betore.theappointeddayshall be regulated by their relative
seniority as determined before that day;

-
Provided that if the seniority of any such officer had not been

specificallydetermined before that dati; it shall be 'determined by Cadre
authorities. -

·-f/

(2) All permanent officers included in the initial constitution ofa
Grade under rule 6 shall rank seniortoall persons substant\vely appointed'
'to that Grade with effect-from any-day after the appointed day and all.
temporary officers included in the initial constitution of a Grade under
that rulesshall ranksenior .to,all temporary officers appointed to that
grade .after that day, '. ' '. .'

'(3) .Allofficers substantively appointed to a. Grade 'Shall rank senior'
to those holding a temporary or officiating appointment in that Grade. .'

1'9. 'the scale ofpayattach~d~to tl{~Higher Selection Grade, Selection
. Grade, Senior Grade and .'runiorQrade of the Service shall be as follows:

: j' < -,' ,
1. Higl,ter.Seleetion Grade, RS.500~40~900-~O-1300/-.

(E:~ afteJ: &th;&15th,~tagesr
plus-special.pay of Rs, iOO/-p.m,

2. Selection Grade. Rs. 625.•30-~3-5-35"1()10f-
(E.B. after 8th stage)

,3. Senior Grad~.-' '.. Rs~1425-25·8.50/-
----. (E.B. after 8th stage)

4. Junior Grade. Rs, 325-15"1445-20-565-25-6651-
'(E.B. after8th~ 15th stages)

, I

-20. The pay and increment of officers of the Higher Selection Grade,
, Selection Grade,,' Senior Grade and Junior Grade shall be regulated in
accordance with the Fundamental Rules or other similar' Rules relating
to pay for the time .being in force. . . .

,21.(1) The District and Sessions Judgem~ytransfer .~ Cadre officer
of any' Grade' from one- office or" Sub-Division to another within his
.judgeship. ,

. (2) The' 'concerning District and Sessions Judges of Tripura with
the approval Of the Gauhati High C:01J.rtmay transfer a Cadre officer of any:
Grade from one Judgeship to' the other; .

1'.
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22.(1) The Gauhati High Court may; after the appointed day, consti-
~tute new cadres of the Service by splitting up theexisting cadre into twoor more cadres, '
. , (2),After a new, cadre has been constituted under sub-rule (1)
.provisions of these rules shall apply to.such a cadre. >. .'. ,

23; The Gauhati High Court may make regulatlonscnot inconsistent
with these Rules, to provide-for. ail matters' for wllichprovisionsare' neces-
sary orexpedient.ifor the purpose of giving' effect of these rules. '

24; In regard to matters ,not" specifically covered by these" rules or by
resolutions or orders made or issued thereunder or, by special orders, the
members, of the Service shall be governed by the rules, regulations and
orders applicable to the Tripura State .Civil Services inGeneral.li\

,. r

25. If ani difficulty arises in giving effect to the provisions' of these
rules the Gauhati High Court, may, by, order, do anything (not inconsistent
with the provisions of ,these rules) which appears to it to be' necessary for

, thepurposeO:fremoVingthe'difficulty.
. , ~.- -- '- ,

26. Where the Gauhati High Court is of ,the opirlion that it is nece~safy
or expedient so to do, it may, for reasons to be recorded in writing, relax
any of the provisions of. these !u,\es with respect to any class or category
ofp6,rsonsor posts. ,

27. If any question.arises as -to the interpretation Of these rules or the
reguJations made thereunder, the same shall be decided by the Gauhati":
High Court and the decision given- by the High Court shall be filial. ,

28. , The provisions of tlie Tripura Subordinate Civil Courts Ministerial
Establishment -Rules, 1965 shall not apply to members of the Service and
they shall be regulated under the provisions of these rules from the
appointed -day; ,

\

Provided-that any appointment, order made or action taken under
the aforesaid rules shall be deemed to have been made or taken under the
corresponding provisions of these rules.

FIRST SCHEDULE
(See Rule 2, (e) and Rule 4)

Name of thcCourtfOffices to Whom the TripuraCourt Steno-
graphers' Service Rules, 1983 apply. '

Establishment/Office Other Courts/Offices to whom the
Rules apply. ••

-1 2 3
1. D~trisS_..at' Sessions Judge's -

EstablishmeIlt/01lJ~. W~t '
Tripura District.

(a) "-Distrlct& Sessions Judge'sCourt.
'~ Addition7tl District & Sessi~ns Judge's Court. _

(c) , Sub & Assistant Sessions Judge's Court.
, -

(d) Add}, Sub & Asstt. SeSsions Judge'sCourt.
(e) Court of Commissioner Workmen's

Compensation.

(f) Court of Judge. L. A. Cases.
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1 2
~-----' ---. ---.- --y-' --' -------,--

. 2. District & Sessions Judge's
Establishment/Office, South
Tripura. District.

t ,

3. District & Sessions Judge',
Establishment/Office, North
Tripura Pistrict .

3

(~), _Court of Judge,Special Court cases.
"(h) Chief Judicial 'Magistrate's _Court. -
( i) Addl. ChiofJudical MaJistrate's Coua.
-(j) Mllllsiff's Court •
. (k) Additional Munsiff's Court ..
0) Sub-Divisional Judicial Magistr~te's Co~ct.
(m) Judscial Magistrates' Conrt .

(a) District& Sessions Judge's Court.

(b) Additional District & Sessions Judge's Court.

(c) Sub' & Asstt· Sessions Judge's Court.

(d) Add!. Sub & Asstt. Sessions Judge's.Court,

(0) Chi~f Jlldicial Magistrate's COJl1't.
- (f) Addl. Chi~JudiciafMagistrate's Court~,

(g) Sub Divisional :Judicial Magistrate's Court.

(h) Munsifh Court.:

(i) -Judicial Magistrate's Court.

,(a) District& Sessions Judge's Court.

(b). Additional District & Sessions Judge's Court.

(e) Sub &'Asstt. Sessions Judge's Court.

(d) Addl,Sub & Assistant Session~ Judge's Court.
(e) Chi~f Judicial Magistrate's Court •.

(f) Addl.Chief Judicial Magistrate's Court..,~ - ..~ ,.

(g) MUDSiff'sCourt.

(h) SutJ!DivilionalJudicial Magistrate's Court.

(i) Judicial Magistrate's Court .
•

SECOND SCHEDULE,
[ See Rule2 (k),and Rule 3(3)]

Duty postsincluded in Higher selection Grade of the.Tripura Court
f r Stenographers' Service.

Number of posts. Designation' CJassification . Scale of pay.

.Private
S~tarY ..

.Class-II
. Gaz,~ted

R$. S00-4O-900~50·1300/-
(B.B. after 8th & 15th'
Ministerialstag~) plus
special PaY' o(Rs. 100/-
per month,
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THIRD SCHEDULE
( See RUle 2 (k),and3(3»

'Duty posts included in selection Grade of the Tripura Court Steno-
graphers" Service.

Designation Classification - SCale of pay

, 2. , First Personal
, Assistant.

Crass-II l\i~~-3\)-835-35-1010/-
Gazetted (E.E. after 8th stage)
Ministerial _

. ,.•. ', :.i

I FOURTH SCHEDULE.
( See Rules 2(d) and -5 )-

Authorised permanent strength of tbe four Grades of the Tripura Court
, _jt,en6gt'aphers'S~rvice -in the cadre, on the appointed day.

~--------~------~-
Authorised permanent strength.

- ,

Selection Grade Senior Grade -, Junior Grado.

" -1, 2 4

Rs.: 425 .•?~-SSO/~
(E; B. after 8th
stage)

Rs, 325-15-445-20-
565-25-665/-
( E. B. _I after ,$th &
15th stages)

I:IRTH SCHEDULE.
( See Rule, 2(j) (See Rule 12(2) )

1_

Method of Recruitment to J'~orGrade in the Service.

A~candidate for direct recruitment to the post of Junior Gnide '
J)tenographerCadr;e :~

(A) must have passed the Higher Secondary Examination or its
equivalent'course of any Indian Secondary Education Board!
University or any other Examination recognised as equivalent
by the Government ofJndia ; .

(B) must have passe~[ aprovisionaLspeed test -of 100 words per
minute of shorthand (English) and 40 words per minute in
ty:pew~itirig'in ,English.'

: . , 1; ~- _

Provided that preference shall be given to the official candidates
possessing the prescribed qualifications. who are working in any Judgeship /
Government Department.. .
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.,
Provided further that all other terms and conditions such as reser-

vation of vacancies for Scheduled Tribes and Scheduled Castes, Nationality,
Age, (baracter, Physical Fitness etc., shall be guided by instructions issued
by Government from time to time in case of recruitment to the posts
of Junior Grade Stenographers of the Service..I SYLLABUS.

~ubjects

1.. Paper-I

·2. Paper-II

3. Paper~JlI

4. Pape!-IV

. S. Paper-V

Total. Marks Time.

English 100

50

100

3 hrs,

Bengali Ii ,j

General knowledge
& Current affai rs,

TYPI! Writing

3 "
100

• 200
.

Shorthand writing
& Transcription

Grand Total : 5.50

Minimum 50% will be the 'qualifying marks in respect of Type-writirig
and Stenography.

------------------

ANNEXURE-I

1. English-Questions will be asked on the following :~
A) An exercise in composition to test a candidate's ability to write

in simple and correct English. It may be an essay or the'
drafting of a report or a letter of about 400 words from points
or materials supplied.

B) To write a.precie of a series of correspondence or a summary
. of diffuse passage. A Candidate's capacity or comprehension

and expression is to' be tested,"

C) Translation from Bengali, Kokbarak, Hindi, Urdu or Nepali
as the case may be, to English'.

D) Correction of sentences.
E) Punctuation,.
F) Correct use of words and common phrases.

"'", ", .. '

.. 2., "Bengali-Questions will be asked on the following:-
A) An exercise rn composition to test a Candidate's ability to

write in elegant Bengali. It may be an essay ora' letter of
about 490 words.
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'I
'I
I,
i'

B) To condense a prose passage of about 1000 words.
C) Translation from English to Bengali.

3. General~nowledge and current Affairs:-

The paper consists of questions t~ test the extent or' a candidate's
, knowledge andhis capacity to express himself correctly on matters,
of common knowledge and current events and problems,' with '~~4

,special reference to India. Elementary knowledge of Indian
'HisterY, and,Indian Geography may also be tested.

By order,

B. K. Talukdar

Deputy Registrar (Apptt.)'
Gauhati High -Court,

I

Printed at the Tripura Government Press, Agartala.
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• 1
, 7

:By tJr:ler

51/- IllotLo».
!)O;l.1 t;riog1atrar(AJm}

en '.;bati High ::oart..
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GOVERl.'1NfENTOF TRIPURA
LAW DEPARTMENT

No. F. 2(69)-Lawj80 Dated, Agartala, the 28th August, 1985.

ERRATA

In the Tripura Courts Stenographers' Service Rules, 1983, as published
in the Tripura Gazette, Extra-ordinary issue, dated the 29th June, 1985,-

(i) in sub-rule (4) of Rule-S, for the words "High Selection
Grade", read the words "Higher Selection Grade" ;

....:~, -

By order of the Governor,

28.8.85
S. M. Lodh

Under Secretary, Law.. ~/'

(ii) in FOURTH SCHEDULE, below the heading of "Senior
Grade" and "Junior Grade", for the figures "3" ; and "4", read
the figures "4" and "8" respectively; and

(iii) after FOURTH SCHEDULE, for the words "FIFTH SCHE-
DULE", read the words "FIFTH SCHEDULE".

!
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TIlr: Gt\LJHATII~IIGII COURT ... :
(THE ltLGll COURT OF ASSAM : NAGALAND : MEGIJALA'YA : MANll'l)R

TRIPURA : 1\1lZeWAM & ARUNACI1AL PRADESH. )

No. F. 26 (1)-HC/93 Dated, Agurtala. the 5th Feb, 1')9(/.

NOTIFICATION

in exercise of the powers conferred by paragraph 2& of the Tripura Courts Order, 19501111(1 all other
enabling powers in this behalf the Gauha ti High Co urt is pleased to make the following rules. further It>
amend the Tri pur a Courts Sten ographers" Service Rules, 1983 namely:

1.··· Short title 'and cornmencomeut .._·

(1) -Th es e rules may be called' the Tripura Court Stenographers' Service (Amendment] Rules, 19%.
i, ,.

. (2) They shall, in relation ,toJhe posts or super selection Grade and Special Gr adc be deemed t o
have come into force with effcctJrolH Iirs t day of June, 1987· and twentyfirst d,IY of December, \YO\)
respectively.

2. Amendment about the number of Grades=- :

In the Tripu.ra Court Steno,g!Hphcrs' SefviccRlIles'(herein referred to .ns Princlpul rules) for tho
w ords 'Four Gradcs wherever' they occur the. words 'Six Gradcsshnll bo .subsitutcd,

t { : .' . », j. .~~~ ':" -'. ' - " ' . . .., ~'!, ' .

3. 'AIDclJdment of rule 3---;(: 'A" ; , .,'; .:. .';

.f For .sub-ru les (2), (3) and (4)! of' rule 3 of the principal rules, the' following shall be substi t utcd,
namely.

" (2) There shall be Six Grades in the Ser.vice Classified as f6flows

---------- -..:-~--- -----_. _.--_., --_. - -_._.- ..." ....._ ..__ ._-
Grade : " .' Designation Class; lica ti on.--------, ..----~.----.~•...__.-.. -.-'- .-:....-----_._-_.- .._--- ----- ..__ ._-.- -- ---...--.-~ "-"'- ,. -. _.- -

.'

Special Grade.

Higher Selection Grade.

Special Assistant &
Ex-Officio Joint
S ccrctary,

Pirinci pal P ri vat c
Secretary .

JJriv;Lle Secretary.

Class-I Gazetted
Mi nistcriul.

Super Selection Grade. Class-I Gazetted
Mini~lcrial.

Junior Grade. St cnograph er

Class-I (lHl.clt.:d

Minibh:rial.

Clnss-l] naz cUed

Miui:;teriu!.

Class-1I Non Ga,.c·~
ttcd Ministerial.
Class-I II N ()I\-Ua;;o
ctted Mi nistcrinl.

Selection Grade. Assista nt Private
Secretary.

Personal Assistant.Senior Grad c.

.._-_ .._-- -_. --.--~~----.----..--------- .-._---,-_. -.--.- ..•..- ..- ._ .. -._- ..--_._-.---_ ..._-_.- ..... ", '...



r
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C') Th c fllirnhrr of P(),~t~ with derdVI'nli"!I, ci""',ili, IIli,"! OI"d ,,<'Ilk, "I' 1''')' II:; 111"".'i!ll,d il' II" ",,'''1111

f,cl,,;tiui.: .;[, .• :: Cuff'IItU!e tilt; Sp cciul Graue and 0Ul'CI' Selection Graue of the service aud those specified in t he
Third Schedule shal] c ons t it uc llighcr Selection Grade and Selection Grade of the Service. The n umbc r of I'~'~I"
with dcsig nation, clnssiticatio n and scal,", of pay ol' all the Grade [lave been scpcrately specified in the i'our11t
Schedule of the Service :

Provided t hnt t hc t otnl number (If 1)\l~I'; ill 1\11111\' (';1'1\<11"1 ","'llidiIlU 1\11\1'11 nn(1I'\'O nllllli !I\I\ '!~\.'Cl'd nil'
IlIlIItlnf "f C'lvil aild Cr iuuunl Courts.

(4) The posts in the Special Grade, SUPc( Sc1c('lion Grade, Higher Selection Gr ad c, and Scleclion
Grade shall be Gazetted post "Ministerial" and those ill t h e Senior Grade and Junior Grade shall be Non-
G:tz.:tted posts "Mi nivtcr ial".

4. Amendment or rule 5-

For Sub-rule (4) of' rule 5 of tile pr incipal rul es, the following Sub-rules shall be sub stitutcd, namely

"(4) Th cr a t io/str cupth of the posts of ;;pccial Grade, s up cr Sclectio » Grade, Higher Seiccli (111 Gl:l(lc.
Selection Grade, Scnior Grado and Junior Glade of lite S':l'vicc as far as practicable s h atl be J:2 A:g;\(;:25
respectively ;

Provided that ir rcvpcctivcs or the number or p osts in each grade in accordance with the aforesaid
r at io. lilt number of posts in any particular Grade shall not be less than one."

5. Inscrti on of rule 9A-

In the pt incipa: rules, alter rules 9 the following rule shall be inserted, namely:-

"9/\., Rccruitm e nt to Special Grade am! Super Selection Gradc.~

The rccr uit m cn to (be post of Srecial Grade (Special Assistant & Ex -Ofllc io J oint Scc retury)
and Su per Select ion grad;: (Pri nci pal Private Secretary) shall be made by prom olio n fro III the pti ncir'ul
Private Secretary (Slip"" Selection .Gr adc and 'ffolH tho Private Sccrct.uv) l l iuhcr Sekclj"fl Grade "f 111l:'

Ser':jc~ having j (lLrccj yea;,. allJ 5 (Iive) years cxp cri cuce in tile Grade respectively.

6_ Amcrul.ncnt cf rul c 19 -

!n '_he principal rule!" f,i[ rule loJ the following rules shall be substituted', namely :-

''i9, SC3lc of ,'):\;'- - The scale 'J!' pay and ot hcr benefits attached Lo the di!fncnl Grades ,Ii'tlle

:'clVi,;c, o1;all 1;,: at par v.it l: tile corrcsp ondi ng (iradcs of tho Tripura Government Stcnogral'licis' ~;c!'l'i•..c,"

7. III the prll1:il'al rules, for the Sec ond.i'Third and Fourth Sch cdul c, the r()llowi,,~; Scltdllh's ~,h;]l1
be :'oi)h,lii'lIcd, namely :-

'S1-CONI) SUIEDULE

S·.:r',-ic"c:.

Dcsigua t iou Cia S'; ificatio Il

Spccia I Assistuut &
Ex-Olllcio Joint Secretary
l'ri IIcipal Private
Sccrdary

Clus s.I Gal,d lcd

rv1 illi,;lcli;ll
('\ass-l (i;, idled

Milli,ICrial
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lHJRD SCHECULE.

Duty p osrs included in Higher Selcct ion Graue aud Selection Grade of tho Tr ipurn Courls

Stenographer's Service.

N umber of post. Designation Clnssi flcatio 1\.

Cla ss-I Gazetted Mil1i~krial

Class-I I Gazetted Ministerial

(a) Higher Sclectio n Gn1dc Private Secretary

_(t_·,~_~~~e.~ti~I~_G_~r_adc___ ...~_~~i~t.,~~t.~r~vl~t_e. Secretary.

FOURTH SCHEDULE.

Authoriscd permanent strength of the Six Grades of the Tr ipuru Courts Stanogrup hers' Service ill

the cardc on the appointed day. . ~---_ .._-_._-- ---- ...
Authoriscd permanent Strength.

S-~~;~jal-Grad;----"--··-----------S~If~~;Selc~t;~·I;·-G·~~d~
_._---_ .•. - ---

Higher S,~lccli on Gru-Ic.

2 3
------ ---------------- .-._ .._--- ---_ .. -._._._- --_ - .

2 ·4

Selection Graue Junior Grad"Senior Grade

".I (,

8 16 t'25
Uy Order,

SJ!--lllcgible
l~cgistrur,

(Jallh,lli Ili!;h Court

'/ he authorised permanent Strength IH1S been enhanced. as shown i,l the Fourth Schedule, with the
CUIH':UfWIlCl: of till: finance Department, Government of, Tripura Ville their u.o. No. J 78Y/Fin (U)/')5 lit.
28.1),)995 communicated by the law department vide their leiter No. F. 3 (b)-LAW/ESTTi92 ~::;IIAnUW) lil.
27,J2.1~)5, reproduced herein below :-

>' ••••

~~

Government of Tripura
Law Dcpartment

No. r. J(L)-LAW/ESn"92lSHADOW)•..

T(I

The R(;[.d\trar,
(;;luhatl Iligh Court.

A e:! rta h Hench,
Agurtala.

S I.hject :-- Rcvisi Oil of the a uthoriscd l'Crlll(lnC nt slr~ n glh 01 the Tripuru Cour r., Stcnogr aphcrs Service Rules ,
19}~1. amendment thereof.

Sir.

J am directed to reler 1.(1your letter No. F. 2(i( I)· HC!91 /2 t 00-2124 dntcd the LI\II .luu c I')\~:- n i \" (""111"'.\'
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the co;,.~:!Tr~n':'~ ,]C th c State CiOVC:LII!l!lIl r,,· in:\·~l;;.l}~ l:l~ 'ITiI)i"i;:.\ lJ:rnt"::Il,'~{l'.,;·;i!,~·'·'" .,c.:"
Trip;;r;l Cou'rt\ Slcnogr:tphers' from 27 tn Sil, The In~l~in ciffcrent Grade, miy be di,lnh{/t,~ll :2:·~:~::I(i::'o5
in.sp.:-:i;tI Grade IS.A, & J.S.), Super Sd-::liJ/I Ora:!; (p.P,:').I, Ilig.ll~I.~)~k;;'i,lll \.~Il i.. (!'.',;.),;·L"'li,'"

Gra! c (f\.P.S), Senior Grade (P.A .ud JII'1ior Grade (o;;teno) respectively.

2. ;'\cc<:<;~:tryamendment may be llFl,le in the Service Rules hy lite Hon'ble High Clurl ill lill" wit h.
the Tripura Go vernrucnt Stenographers' SCrvil:C Rules, 1')77.

3, This issues wi lI1 the coricu t re nce or lile Fi nance l).:p:lrtlllcll t yi(ie their U-O· NO. F 17J'~IFlN(G)I}5
dated 28·J 1.1995·

I). h-[. Irunatin

Under Secretary, Law,

Govcl'IllJlcnlof Tripura,

'.,.


